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 MR.  DEPUTY-SPEAKER:  The  question
 is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  creation  ।  o
 public  trusts  ‘ठ  the  management  of
 properties  of  temple’,  “‘muths”  and  other
 mstitutions  devoted  to  religious  pur-
 01९६,"

 The  Motion  was  adopted.

 SHRI  RANJIT  SINGH:  I  introduce  the
 Bill.

 LAND  ACQUISITION  (AMESDME®T |
 BILL*

 Amendment  of  Section  4  etc.
 SHRI  GEORGE  FERMANDES  (Muzaf-

 farpur):  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the  Land
 Acquisition  Act,  1894.0

 MR.  DEPUTY-SPEAKER:
 tion  ।.

 The  ques-

 “That  leave  to  granted  to  introduce  a
 Bul  further  to  amend  the  Land  है. ८पु्णांदाटू
 tion  Act,  1894."

 The  Motion  was  adopted.

 SHRI  GEORGE  FERNANDE®:  I  intro-
 duce  the  Bill.

 15.02  hrs.

 CATTLE  IMSURANCE  BILL*

 SHRI  १.  RAJAGOPAL  NAIDU  (Chit-
 toor):  I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  cattle  inauramce  in
 the  country.

 MR.  DEPUTY-SPEAKER:
 tion  if:

 The  ques-

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  cattle  insurance  in
 tbe  country.”

 The  Motion  was  adopted.
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 SHRI  ।.  RAJAGOPAL  ‘NAIDU:  ।
 introduce  the  Bill.

 MR.  DEPUTY-SPEAKER:  Shri  Bhog-
 endra  Jha—Absent.

 PREVENTION  OF  FOOD  ADULTERA-
 11059.0  है हज8  BILL*

 (INSERTION  OF  SECTION  16.95.  (पुट)

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amemd  the  Pre-
 yention  of  Food  Adulteration  Act,  1954.

 MR.  DEPUTY-SPEAKER:
 tion  im:

 The  quel-

 “That  leaye  be  granted  to  introduce  a
 Bill  further  to  athend  the  Prevention  of
 Food  Adulteration  Act,  1984.”

 The  Motion  was  adopted.

 SHRI  BAPUSAHEB  PARULEKAR:  I
 introduce  the  Bill.

 ।

 CRIMINAL  LAWS  (AMENDMENT)
 BILL*

 SHRI  फि.  18 28:  =  PARULEKAR
 (Ratnagiri):  ।  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the  Indian
 Penal  Code,  the  Prevention  of  Corrup-
 tion  Act.  1947  and  the  Code  of  Criminal
 Progedure,  1973.

 MR.  DEPUTY-SPEAKER:
 tion  if:

 The  ques

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Indian  Penal
 ode,  the  Prevention  of  Corruption  Act,
 1947  and  the  Code  of  Criminal  Proce-
 dure,  1973.”

 The  Motion  was  adopted.

 SHRI  BAPUSAHEB  PARULEKAR:  ।
 introduce  the  Bill.

 ee,
 Eatraordinary,  Section  2  dated Part  ।,


